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To
The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi.
Email ID:- judicial-ngt@gov.in
Sub. - Joint inspection report in the matter of Parveen Kumar Vs State of
Haryana in Original application No. 275/2022 in compliance of Hon’ble
National Green Tribunal order dated 23.08.2022.
R/Sir,

This is in the reference to above mentioned matter. The Hon’ble Tribunal vide
order dated 23.08.2022 in the matter of No. 275/2022 Parveen Kumar Vs State of Haryana
has directed as under:-

“We have gone through the report of the Joint Committee and we find that the report has been
prepared casually. The Joint Committee visited the premises in question which were found
locked and no representative was found present at the time of inspection yet the Joint
Committee has mentioned the name of the proprietor without disclosing how the same was
ascertained. Further the Joint Committee felt contended by observing that the unit was found
non-operational without making any further efforts to properly address the issues raised in the
application. The Joint Committee has not ascertained whether the premises in question are being
used by the industries in question or by any other establishment and has merely taken
photographs from outside and concluded on the basis thereof that no furnace, Bhatti and other
heat processing melting machines were available at the site. 6. In view of the facts and
circumstances of the case, we are constrained to direct the Joint Committee to undertake visits to
the premises in question again and to verify the factual position and submit Factual and Action
Taken Report in respect of the following aspects:- (1) Whether any industry is being run in the
premises in question; (2) Who is proprietor of the industry in question; (3) Whether
permission/NOC/consent from the concerned Statutory Authorities have been obtained; (4) In
case the industry is now permanently closed which industry was being run previously; (5)
Whether industry which was being run previously had obtained requisite
permission/NOC/consent obtained from the Statutory Authorities; (6) Whether any air, water
and noise pollution was caused by the industry in question; (7) If the industry in question has
been permanently closed to which use the premises in question are intended to be put to. The
Joint Committee shall also interact with the applicant and other residents of the locality for
ascertaining whether any air, water and noise pollution was or is being caused by running of any
industry in the premises in question. 7. Factual and Action Taken Report may be furnished by
the Joint Committee within one month by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF. 8. In case the Joint
Committee observes violation of environmental norms, it shall forward copy of its report also to
the State PCB and District Commissioner, Palwal who shall take appropriate remedial action on
the basis of the same by issuing notice to the concerned Project Proponent and by following due
process of law within one month from the date of receipt of the copy of the Factual and Action



Taken Report of the Joint Committee and shall sent their reports by e-mail at judicial-ngt@gov.in
in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF. 9. List for
further consideration on 09.11.2022. 10. In view of the facts and circumstances of the case, we
also consider presence of the Regional Officer, Haryana PCB and District Magistrate, Palwal
before this Tribunal on the next date of hearing either through video conferencing or physically
to be essential for producing the relevant documents regarding compliance with environmental
norms and assisting this Tribunal in just and proper adjudication of the questions involved in the
case and they are accordingly directed to remain present before this Tribunal on the date fixed.
11. A copy of this order be forwarded to the State PCB, State Ground Water Authority and Deputy
Commissioner, Palwal, Regional Officer, Haryana PCB and District Magistrate, Palwal by e-mail
for compliance.”

In compliance of above said orders, the report of joint committee of State PCB,
State Ground Water Authority and District Magistrate, Palwal is enclosed herewith. It is
requested to kindly accept the report and place before the Hon’ble Tribunal.

DA/As above

VIJAY
CHAUDHARY .
Regional Officer,

Palwal Region
For Haryana State Pollution Control Board




Report As per

Hon’ble National Green Tribunal

(Order dated 23rd August, 2022)

IN THE MATTER OF

Parveen Kumar Vs State of Haryana

in

Original Application

No.275/2022




Report in compliance of Hon’ble NGT order dated 2 .08.2022

in the matter of Parveen Kumar Vs State of Haryana in 0A No.

275/2022.

1.

BACKGROUND:-

A office note F.R. No. 3144 dated 09/10/2017 of Minster
of Industries, Govt. of Haryana received through head office
HSPCB, Panchkula vide No. HSPCB/Consent-lI/ZOl7/2041 dated
27/10/2017 on 06/11/2017.
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As per record, a Office Note was received in the
regional office through head office on 06.11.2017 (Copy
enclosed as Annexure - 1) and in complaint the complainant
had mentioned only that a company is established near
Alahapur jhod and generate the pollution, kindly close it.
There was not mention of any name of the industry in
complaint. Area of mention in complaint i.e. near jhod area
Alahapur. Site was visited on 11.11.2017 and found that a
illegal industry was found there namely Shri Ram Industries
which was involved in melting and segregation of aluminum
Scrap. A Show cause Notice vide No. HSPCB/BR/2017/5226
dated 11.11.2017 was issued against the unit (Copy enclosed
as Annexure - 2) and finally closed down/sealed on
14.12.2017 in compliance of orders issued by chairman,
HSPCB (copy enclosed as Annexure - 3). After that unit was
again visited on 08.09.2021 unit was found non operational
but seals were not found intact unit was again sealed on
08.09.2021 and compliance report was sent to head office

vide No. HSPCB/PAL/2021/816 dated 08.09.2021.




2. Present Complaint received through Hon’ble National Green

Tribunal, New Delhi :-

The Hon'ble National Green Tribunal has order vide
dated 28.04.2022

“1. The grievances raised in the present letter petition
are that an aluminum and copper scrap melting plant is being
run in the residential area of Village Allahpur, palwal District,
Haryana for the last 5 years. Due to illegal running of the

above said plant the inhabitants are facing serious health

issues and breathing problem and the same is also
contaminating groundwater.

2. On due consideration, we are of the view that the
factual position needs to be verified and in case of violation of
environmental norms remedial action is required to be taken
by following due process of law. We accordingly constitute
Joint Committee of State PCB, State Ground Water Authority
and Deputy Commissioner, Palwal and direct the same to
verify the factual position, look into the grievances of the
applicant and take remedial action in accordance with law by
following due process of law within one month from the date
of receipt of a copy of this order.

3. Factual and action taken report may be furnished
within two months by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not in
the form of Image PDF, before Ld. Registrar General, National
Green Tribunal, Principal Bench, New Delhi who may, if
necessary, put up the matter before the Bench for further
directions. The application is disposed of with the above said
directions.

A copy of this order, along with a copy of the letter
petition, be forwarded to the State PCB, State Ground Water

Authority and DeputyCommissioner, Palwal by e-mail for
compliance.”
3. Incompliance  of above mention Orders Deputy

Commissioner, Palwal was constituted a committee vide
letter No. 1037-39/Compliant Dated 17/06/2022 :-




After that L
at the site was visited on 27.07.2022 and prepared the following

report :

“ Reference DC Office letter No. 816-818/Complaint dated 25.05.2022, letter
No. 1508-10/Complaint dated 08.07.2022 and Endst. No. 1750-52/ C&EA
dated 27.07.2022.

In this connection, it is submitted that the unit of M/s Shri Ram Industries,
Near Krishna Garden, G.T. Road, Alahapur, District Palwal has been visited on
dated 27.07.2022 by the team constituted by Deputy Commissioner, Palwal
vide Order Endst. No. 816-18/Complaint dated 25.05.2022 and Sh. Pankaj
Mahala, Chief Hydrologist, HWRA appointed vide Memo No. 187/ OA-
275/2022/HWRA/2022 dated 18.05.2022 by HWRA. During the inspection,
the unit was found non-operational and no representative was found at the
time of inspection. Further, the main gate was found locked & closed and no
furnace/ Bhatti and any other heat processing melting machines were
available at the site (Photographs attached).

Joint Inspection report is submitted for information and further action.”

. Hon’ble National Green Tribunal has passed following order

on 23.08.2022.
“ We have gone through the report of the Joint Committee and we find that

the report has been prepared casually. The Joint Committee visited the
premises in question which were found locked and no representative was
found present at the time of inspection yet the Joint Committee has
mentioned the name of the proprietor without disclosing how the same was
ascertained. Further the Joint Committee felt contended by observing that
the unit was found non-operational without making any further efforts to
properly address the issues raised in the application. The Joint Committee
has not ascertained whether the premises in question are being used by the
industries in question or by any other establishment and has merely taken
photographs from outside and concluded on the basis thereof that no
furnace, Bhatti and other heat processing melting machines were available at
the site. 6. In view of the facts and circumstances of the case, we are
constrained to direct the Joint Committee to undertake visits to the premises

stion again and to verify the factual position and submit Factual and

in que
Action Taken Report in respect of the following aspects:- (1) Whether any
industry is being run in the premises in question; (2) Who is proprietor of the

industry in question; (3) Whether permission/NOC/consent from the
concerned Statutory Authorities have been obtained; (4) In case the industry

is now permanently closed which industry was being run previously; (5)




Whether industry which was being run previously had obtained requisite

permission/NOC/consent obtained from the Statutory Authorities; (6)
Whether any air, water and noise pollution was caused by the industry in
manently closed to

to. The Joint

question; (7) If the industry in question has been per

which use the premises in question are intended to be put

Committee shall also interact with the applicant and other residents of the

locality for ascertaining whether any air, water and noise pollution was or is

premises in question.

being caused by running of any industry in the
d by the Joint Committee

7. Factual and Action Taken Report may be furnishe
ably in the form of

ge PDF.

within one month by e-mail at judicial-ngt@gov.in prefer

searchable PDF/OCR Supported PDF and not in the form of Ima

8. In case the Joint Committee observes violation of environmental norms, it

shall forward copy of its report also to the State PCB and District

Commissioner, Palwal who shall take appropriate remedial action on the

basis of the same by issuing notice to the concerned Project proponent and

by following due process of law within one month from the date of receipt of

the copy of the Factual and Action Taken Report of the Joint Committee and

shall sent their reports by e-mail at judicial-ngt@gov.in in the form of

searchable PDF/OCR Supported PDF and not in the form of Image PDF.

9. List for further consideration on 09.11.2022.

10. In view of the facts and circumstances of the case, we also consider

presence of the Regional Officer, Haryana PCB and District Magistrate, Palwal

before this Tribunal on the next date of hearing either through video

conferencing or physically to be essential for producing the relevant

documents regarding compliance with environmental norms and assisting

this Tribunal in just and proper adjudication of the questions involved in the

case and they are accordingly directed to remain present before this Tribunal

on the date fixed.
11. A copy of this order be forwarded to the State PCB, State Ground Water

Authority and Deputy Commissioner, Palwal, Regional Officer, Haryana PCB

and District Magistrate, palwal by e-mail for compliance.”

. Incompliance of orders of Hon’ble National Green Tribunal,
New Delhi the joint committee contact the owner of the unit
and owner of nearby plot owners and also made telephone
call to complainant but it was not responded. The joint
committee was visited the site mention in complaint on

30.10.2022




During inspection, It was found that there is no habitation in near plots and

complainant is also not residing in this colony however only one banquet hall

i.e. Krishna Garden is foung in working condition. Plot of Shri Ram Industries

was found vacant, no plant and machinery or raw material except some

broken glass bottles stored in a one corner was found at the site. A spot
inspection was prepared at the site, the owners of near plots also informed
that the unit is non operational from 2017 after when it was closed down by
the board. Written statement was also taken by the 2 neighbour stating that
the unit is closed/dismantled/ non operational since 2017. (Copy of written
statement is enclosed as Annexure 4). A underground water sample was
also collected from M/s Krishna Garden near M/s Shri Ram Industries plot to
check the water quality of ground water and sent to Regional Laboratory,

Haryana State Pollution Control Board, FFaridabad. However, there is no

source of Air Pollution, Water Pollution and Noise Pollution available at the

site.

Further it is submitted that the following observations raised by Hon’ble |

National Green Tribunal, New Delhi a

below : -

nd the point wise reply is given as

' Sr.No W)bservations

Reply

| in the premises in question;

‘ Presently there is no industry or activity

|
L |
‘ 1. | Whether any industry is being run

operating in the premises in question

2. ‘ Who is proprietor of the industry in | Sh. Ashok Kumar Sharma |
\> _“vg@tion; - R - ‘
| 3. | Whether permission/NOC/consent | The unit was found operating without
\ ‘ from the concerned Statutory } obtaining prior CTE /CTO from the board 1
\ | Authorities have been obtained; ‘and the unit was sealed by the board in |
! \ - 12017 non compliance
14. In case the industry is now ‘ Yes, industry is permanently closed and
| permanently closed which industry | removed the plant, machinery, tools and
‘ was being run previously; ‘ furniture etc from the premises in
\ | question. Presently there is no industry or |
\ | activity operating in the premises in
{ | question. However, aluminum  scrap
‘ melting unit was being operated in earlier
time -
‘ 5. Whether industry which was being ‘ The unit had not obtained permission/
; run  previously had obtained | NOC/ consent from the Statutory ‘
| | requisite permission/NOC/consent ‘ Authorities and the unit was sealed by the i
| obtained  from the Statutory | board in 2017 non compliance |
| Authorities; ‘ .
I 6. ”TWh?her any air, water and noise | The industry in question was involved in 11‘
| | pollution was caused by the | melting and segregation of aluminum i
; Cindustry in question; | Scrap. There is no requirement of water in |
1 i | melting  process, no source of noise
} ‘ ‘ pollution and only generating air ;
1 \ . |cmissions. R
2 7"”[fthe industry in question has been | Industry is permanently closed and

| permanently closed to which use.

removed the plant, machinery, tools and |
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The present photographs site in question are enclosed as Annexu

The report may kindly be taken

re-5

on record. The further directions

passed by this Hon'ble Tribunal shall be complied with.

P

£x.Eng. Irrigation, Palwal

\wly

(Rankaj Mahala) Randeep Sindhu, AEE
Chief Hydrologist HSPCB, Palwal
HWRA, Panckula

(vijJay) Chaudhary)
RO, HSPCB, Palwal
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No. H
SPCB/BR/2017/5226 Dated:11-11-2017
To
M/s Shri Ram Industries, Vill-Allahpur, Palwal.

Subject: Show cause notice for closure under section 33-A of Water (Prevention & Control
of Pollution) Act, 1974 and 31-A of Air (Prevention and Control of Pollution) Act,
1981 and for initiating legal action under section 43/44 of Water (Prevention &
Control of Pollution) Act, 1974 & under section 37/38 of Air (Prevention &

control of Pollution) Act, 1981.

5 A Whereas as per the provision of section 25/26 of Water Act (Prevention and Control of
Qllutlon) Act, 1974 & section 21/22 of Air (Prevention and Control of Pollution) Act, 1981, no person shall
without the previous consent of the State Pollution Control Board, establish or operate any industrial plant

M Air Pollution Control Area.
et Whereas whole of the Haryana State has been declared as Air Pollution Control Area.

Whereas subject to the provision of section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and section 21/22 of Air Act, 1981, no person shall without the previous consent of
the State Pollution Control Board;

(a) operate or take any step to operate any industry, operation or process or any
treatment & disposal system or an extension or addition there to which is likely to discharge sewage or

trade effluent into stream or well or sewer or on land;
(b) Bring into use any new or altered outlet for the discharge of sewage;

(c) Begin to make any new discharge or sewage;
Whereas a complaint was received against your unit from Villagers of Allahpur. -
Whereas your unit has been visited by concerned field officer Sh. Shailendra Arora, AEE on
dated 11-11-2017 and found that your unit is engaged in the melting / grinding of Aluminium Scrap.
Whereas your unit is covered under Orange category in the consent management policy

-

dated 14-07-2016 of the Board. £s W
Whereas you are running your cunit illegally “without obtaining prior Consent to

Establish/Consent to operate from the !?oard and violating the directions of EPCA/Hon'ble NGT New Delhi)

Whereas, ydu(have not installed APCM on melting pot furnaces and not provided accoustic
er~iosure on DG set to control the air emissions. You are emitting thick black smoke)at your own risk in
*J-1 of the above said Acts/Rules and rendering yourself liable for closure action under section 33-A
of Watér Act & 31-A of Air Act as well as legal action under section 43/44 of the Water (Prevention &
control of Pollution) Act 1974 and 37/38 of Air (Prevention & control of Pollution) Act 1981.

In view of the above, you are directed to show cause within 07 days as to why closure
er section 33-A of water (Prevention & control of Pollution) Act, 1974 and under section 31-A of
tion & control of Pollution) Act, 1981 as well as legal action & penal proceedings may not be
t your unit and its owners/members under the provisions of section 25/26 read with
(Prevention & Control of Pollution) Act 1974 & under section 21/22 read with

action und
Air (Preven

initiated agains

eCtiOn 43/44 of Water
s ction 37/38 of Air (Prevention & control of Pollution) Act 1981 for violation of the above mentioned
s€ )
Acts/Rules: - i i : it i

You are hereby directed to immediately shut down your unit in compliance of directions

cyed bY EPCA/ Hon'ble NGT New Delhi.
is5 In case you fail to comply with the deficiency mentioned above within the above mentioned

) ulated time period it will be presumed that you have nothing to say in this regard and accept the
stIPtus apove, action under the above mentioned sections will be initiated against you. A
sta

\

Regional Officer
Ballabgarh Region

dst- No.: HSPCB/BR/2017/5227 Dated:11-11-2017
EN A copy of above is forwarded to the Chairman, Haryana State Pollution Controlgc<i/

nchkula for information and further necessary action please. WV AN N\
Regiona Officer

Ballabgarh Region
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Whereas M/s Shri Ram Industries, Village Allahpur, Palwal is .engageg‘# (Bféh
melting / grinding of Aluminum Scrap ang manufacturing Aluminum Ingots, which is polluting i
nature & covered under consent management of the Board.

Whereas Regional Officer, Ballabgarh vide his letter no. 5358 dated 29.11.2017 ha§
récommended the case for closure action against the above said unit under section 31-A Qf Air
(Prevention & Control of Pollution) Act, 1981 and under section 33-A of Water (Preventlor? &
Control of Pollution) Act, 1974, because unit is established without obtaining CTE & running
illegally without obtaining consent to Operate from the Board, which is mandatory under the
provision of Air (Prevention & Control of Pollution) Act, 1981 and Water (Prevention & Control
of Pollution) Act, 1974. Unit has not provided APCM and not provided sampling arrangements.
A complaint is also received against the above said unit.

Whereas show cause notice for closure under section 31-A of Air (Prevention &
Control of Pollution) Act, 1981 ang under section 33-A of Water (Prevention & Control of
Pollution) Act, 1974 was issued to the unit by the Regional Officer, Ballabgarh vide his letter

no. 5226-27 dated 11.11.2017. As per report of R.O., unit failed to submit compliance of show
cause notice.

e
n

Therefore, keeping in view of the above said facts and in exercise of the powers
conferred under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 and under
section 33-A of Water (Prevention & Control of Pollution) Act, 1974, it is hereby ordered to
close down the operation of the unit M/s Shri Ram Industries, Village Allahpur, Palwal by

sealing the plant and machinery alongwith D.G. set including disconnection of electric supply
with immediate effect.

Dated Panchkula, the

Dheera Khandelwal, IAS
30" November, 2017

Chairman
/l .
Endst. No. HSPCB/Consent-Ill2017l%9j Dated: ;//}/;0/7@

A copy of the above is forwarded to the following for information ang necessary
action:
1. The Deputy Commissioner, Palwal.
<27 The Regional Officer, Ballabgarh. He is asked to submit compliance of closure
order within 03 days and he will initiate prosecution action against the unit
for past violation of Environmental Law. Further he will provide copy of
complaint received against the unit and copy of spot inspection report of
Field Officer for record, as the same has not been received in Head Office
alongwith his recommendation. N |
3. The Executive Engineer (OP), Electricity Department, Sector—jS, FarnFjabad_ He
is requested to disconnect the electri_c supply of thg above said premises of the
unit immediately and to submit compliance report within 03 days positively.
4. M/s Shri Ram Industries, Village Allahpur, Palwal.

a -
Sr. Env. Engineer-ll (HQ)

For Chag\r}an
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& Regional Office, Ballabgarh Region .
H Haryana State Pollution Control Board ;@ﬁf A
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Near Hewo Apartment, Sector —16A, Farldabad
Website - www.hspcb.gov.in E-Mail -
hspcbrobr@gmail.com
Contact No. 0129-2225314

The Chairman
HSPCB, Panchkula

Sub: Compliance report of closure order of M/s Shree Ram Industries
Allahapur, Palwal.
Ref:- Head Office Order No. Hspcb/Consent-11/2017/2603 dated 05.12.2017

and visited on dated 14.12.2017.

In this connection, it is submitted that the above said unit was visited on
~ dated 14.12.2017 for compliance of closure order issued vide Head Office order under
reference. The closure order has been complied and the unit has been sealed by the

Board on dated 14.12.2017 (Copy enclosed).

It is submitted for your information and further necessary action please.

DA/copy compliance report of closure /Photographs

Regional Officer
% (Ballabgarh Region)
4\\\\/ .

\
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COMPLIANCE REPORT OF CLOSURE ORDER

c In compliances of the orders passed by Chairman, Haryana State Pollution

on

it trol Board, Panchkula vide head office letter Endst. No. WePeB) Lot ‘D,, Q®7!26<>3
. \5*\)§ *D\7\ under section 31A of Air & 33 A Water Act against the unit

2 Rim Snduliies, W) Mk, Rebuad

been visited on dated YY1 |7  to close down the above said unit by sealing the
Plant & machinery alongwith D.G sets as per detail given below:-

DA b R

2
3./ Set ~
g@%ﬁ‘%

has

6 .
Sl Sis
é_ Sy De,
7 i MO, éeﬂ.’j‘
ORI

Who is present in person has been intimated about the said orders and copy of the closure
order has been handed over to him. After giving due time for the completion of running
process the unit has been closed on dated lq\ia\|7 the representative of the unit who
was present at the time of sealing process of the unit has not show any stay orders of any
court of law in this regard. prever the industry shall remains in possession of its owner.

They will be themselves responsible for watch & ward of the industry.

W%w \“\\m

Signature of representative of unit Signature OFf Officer of Board
Alongwith Name & Designation

“The Oow“)a\ov;y\owb‘ ban  contokes] \}tﬂe@n@&mﬂq o\/\mh;lwmlo,o)
v ard e sl o ot beig Yoy ab Jin Jiolds 0 -
<
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ATTENDANCE SHEET

Joint Committee for Orignal Application No. 275/2022 Parveen Kumar Vs State of Haryana.
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